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R. S EAKER: Tfee stateent has 
already co e, ut   is a it late 
no. I reuest you to hae it  at
5 O Clock, If you do not aree, let 
it e at 4 0 Clock. Then I ill not 
e ale to hear you.

SHRI K BRAH ANANDA REDD: 
I Hae no o ection een if at 3 p..

SHRI  K DEO: What happened 
to y reuest aout the edical ul
letin reardin orari Bhaf health?

R. S EAKER:  That you  (hae 
asked in the Callin Attention. That 
as decided yesterday, and that  is 
eactly the sae thin hich has 
co e today.

So, it in e taken up at 3 O Clock.

12.17 hr

UBLIC  ACCOUNTS  CO ITTEE 
B tnuD and roRT sncra Report

SHRI OTIR O BOSU:  (Dia
ond Harour): I e to present the 
Hundred and fortysith Report of 
the ulic Accounts Co ittee  on 
the Report of the Co ptroller  and 
Auditor eneral of India for the year 
107278, Union oern ent (Defence 
Serices) —arar0ph , 8, 9, 12 13
and 19.

1. 17 n.

STATE ENT RE: CORRECTION O 
ANSWER TO  No  141  DATED 
27TH EBRUAR, 1975 RE. DUR A 

UR STEEL LANT

THE INISTER U STEEL aND 
INES  (SHRI   CHANDRAIT 
ABAV):  A soon as the e atfcn
proceedins of the Lok Saha for the 
27th eruary, 1975 ere receied in 
the Depart ent for scrutiny, it as 
noticed that certain inaccuracies had 
oec red in the ans ers ien y e 
to flU fa entery uestions  relatin 
iiatdk Saha Starred uestion No. 
U ans ered on the 27th eruary, 

   These had to e eained ith
 reference to the concerned old records 
d  Wa aot possile to ytke this

correction stateent earlier in ie 
of the ti e taken in checkin up the 
records and ue to tlie interenin 
holidays.

While  anserin  supple entary 
uestions to the aoe  entioned 
uestion, I had stated in connection 
ith the responsiility for the poor 
aintenance of the cokc oen at
teries as follos:—

One r. R. K. Chatter,?ee a? 
orkin there first as  Assistant 
eneral Superintendent and  then 
as eneral  Superintendent  and 
then as eneral anaer, We fi
ed the responsiility on hi.  He 
an de oted.  Later on he ade 
a representation aainst that ut 
ulti ately he had to leae 
plant 

The aoe stateent did  not e
plain the correct position  The posi
tion is that oern ent decided that 
Shri R. K. Chatteree ho had func
tioned as Assistant eneral Superin
tendent and then as eneral Superin
tendent and as orkin as eneral 
anaer at the ti e of su ission of 
the ande Co ittee report, should 
ear the fullest share of responsii
lity.  Accordinly his serices ere 
dispensed ith

I had entioned in anser to ano
ther supple entary uestion  Action 
is ein taken to co plete the  re
uildin of the coke oen attery as 
uickly as possile  The correct posi
tion is that coke oen attery No 1 
has already een reuilt  Batterie 
Nos 2 and 3 are to e re uilt accord
in to a phased prora e.

1220 tors.

ATTER UNDER RULE 377

o ern ent aii f to i. acan

cies in the Hi h Corns and Sth e  

Court

u ( tar):  
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THE INISTER O LAW, USTE 
AND CO AN A AIRS  (SHRI
H. R. OfCHALE):  r. Speak,
Sir, the hon. e er has  raisedi 
one ore ptint no, that is, in reard 
to hat he id as the state ent 
ade y the La inister of aha 
raahtra.  That as not entioned  
the notice hich he had ien. T o 
points had een t ahead in the notice 
hich I ill deal ith,

On point is that there ar0 roin 
arrears and the other is that  the 
acancies are not filled tap and that, 
accordin to his contention. there ha 
een a difference of opinion eteen 
the eecutie  and  the udiciary. 
Ne, i n true that there arc aout 
48 or 44 acancies To e precise, 
I think there are 43 tancie in the 
arious Hlah Court in the country 
There are 388 Hih Court ude at 
oer the country  These acancies 
are noi aU continuin acancies in 
the sense that the sae  ancanei  
hae not continued tor aU this ti e. 
It is a continuin process  As and 
hen acancies et AUed up,  other 
acancies occur ecause ot retfre ent 
and such other reasons.

But it is true that so e  t 
acancies hae re ained tor 
ti e, hich e (iht to aoid. There 
are arious reason hy the acaneh 
could not fee filled up.  But I ust 
assure the on  roerafeets that 
reasons it certainly not that fettp to 
any conflict or difference of flpWflo 
et een the udiciary and the ee
cutie

The hon. c fctts of U House art 
a are of Urn i ocetot prattU  tn 
the O ist k  oth tot the appoint
ent of ffl  Court udes tft  
s lor the poUttaiii of   Soft  
lathe Supre e Court.  In lh IH c 

i O ati nt HHI rtk  Anil  it
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ly one acancy hich  occurred 
so e ti e in late anuary. All other 
acancies  hae een filled up.  No 
appoint ent in the Supre e  Court 
ha een ade ecept on the adice 
of the Chief ustice of India and 
oern ent hae not said at any ti e 
that that adice is  not  acceptale 
to the oern ent of India, and all 
the acancies in the Supre e Court 
hae, so far, een filled up on the ad
ice of the Chief ustice of India. The 
acancy position in the  Supie e 
Court, therefore, cannot e said to e 
ery serious e use selectin a ude 
takes a little ti e e hae t o pick 
up, a far 3 possile, the est aail
ale person fro the  Hih Court 
udes or the Chief ustice of  the 
Hih Courts in the country.

In the Hih Court, te pioctdure 
is a little loniah  There, there is the 
oliation to consult the Chief ustice 
of the Hih Court, the  oernor, 
hich eans oernor on the adice 
of the Chief inister, then the Chief 
ustice of India and then the o
ern ent of Ind hae to adiie the 
resident ith reard to the appoint
ent to e ade.  Al ays the pro
posals are initiated y the  Chief 
ustice of the Hita Court.  The o
ern ent of India does not initiate any 
proposal.  In o e cases hen pro
posals are receied, the Chief ustice 
of India asks for further clarification 
or for further particulars ith reard 
to that particular person and then e 
fcae to refer it ack to the oernor 
or the Chief ustice of the Hih Court 
concerned, as the case ay e, and 
tl takes a little ti e. It ay hae 
hapenad that, in so  cases,  the 
Chief ustice of India did not accept 
the  reco endation ade y the 
Hih Court or th oernor of Hie 
State.  But een i the case of the 
IS  Court e hae not ade any 
appoint ent ithout consultin  the 
Chief ustice of India finally.  Een 
H there has een a  difference of 
pfotan, e hae one y the adice 
of the Chief ustice of India.

As a heck as   soon after I 
had tafcu oer the inistry of ustice, 
I had personally ritten to all the

State oern ents that,  order to 
aoid delay in the appoint ent  of 
ude in the Hih Courts, the pro
posals .should e initiated  ell  in 
adance efore the actual acancies 
occurred and I had su ested  that 
the proposals iht e initiated, if 
possile, si onths  adance.  I 
repeated this reuest recently  in 
arch,  In sone .aaes the proposals 
are delayed.  or ea ple, I  can 
tell the House that, out of the 42 
acancies hich art thre today, the 
Central oern ent ha receied so 
far proposals in respect of only 10 
acancies  We hae een reuestin 
the to ake raco cndation ell 
in adance. I fully aree ith the 
on  e er that e ust do our 
et, all of us concerned should do 
our et. na ely, the Chief ustices 
of the Hih Courts, the Chief inis
ters., the oernors, the Chief ustice 
of India, yself and eery one con
cerned should do eerythin possile 
to fill up ti acancies as early  es 
possile

But another difficulty is also felt 
hich is a real difficulty. Usually, a 
certain proportion of the appointents 
to the Hih Courts is  ade fro 
e ers of the Bar. We are find
in it increasinly difficult to attract 
the e ers of the Bar ho are 
really orth ein selected as Hih 
Court udes—

SHRI OTIR O  BOSU (Dia
ond Harour) It is a uestion of 
e olu ents..................................

SHRI H. R. OKHALE: In fact 
that is the point I a driin at.

SHRI ADHU LI A E  In thr 
last four years, you hae done noth 
thin.

SHRI H H. OKHALE.  lease 
allo e to continue.

As I said, that as the  point I 
as coin to. The oernent of 
India hae no considered the pro
posals for i proin the condition? 
of Hih Court as ell as  Supree 
Court udes. As uch as could e 
done ithout leislation has already 
keen done.  We are doin our est 
to I proe the conditions of serice.



29   atter under
Rule 37?

Therefore, Sir, as I hae said, there 
has een no conflict.

With reard to arreas, e are as 
uch concerned as the hon. e er 
are. But hile the arrears are there, 
it ust also e re e ered that the 
institutions also hae  consideraly 
increased  Our citien1? hae eco e 
rihtly ore conscious of their rihts 
and they o ore to courts of la, 
But the House ill e lad to kno 
that, in recent years, in the lat t o 
or three years, the rate of disposal 
y the Hih Court udes and the 
Supre e Court udes has also in 
reased. Een then the Chief ustices 
of the Hih Courts and the  Chief 
ustices of the Supre e Court are 
takin all necessary steps to see that 
these arrears are cleared.

1 iht also ention that after e 
took oer and e reieed the hole 
situation, the strenth of the  Hih 
Court udes in the country has also 
een increased then hat it as in 
the past and e hae also indicated 
to the State oern ents to at on a 
reie of the situation, if a further 
increase in the strenth of the Hih 
Court itself is necessary, the oern
ent of India ill e illin to con
sider it ery sy pathetically.

No, the arrears cannot e attriut
ed only to the shortae of  udes. 
While that ay e one of the reasons, 
it cannot e attriuted only to the 
shortae of udes  Delay in pro
cedures and dependence on procedural 
las hich are there at  present 
cause a lot of delay in procedures. 
The hon. e er particularly knos 
a a e er 0f the oint Select Co
ittee that proposals for  a endin 
the Ciil rocedure Code are efore 
the arlia ent and that he Bill hicn 
as introduced in thi? House and has 
een referred to the  oint Select 
Co ittee as ai ed  ainly  at 
cuttin do n the delays and eosts.
 hope the oint Wect Co ittee 
ill su it its report ery soon and 
e ill e ale to pas it net session 
heh, r think, ill consideraly help 
III t ditt the delay.

I ould reassure hon. e er 
once aain that ih oth the atters
(1) ia respect of fillin up the acan
cies and (2) in respect of doin eery 
thin possile to cut do n the delay 
e ill try to e as iilant as pos
sily e can.

r

I a told that the ri e inister 
has disapproed of his state ent.

SHRI H E OKHALE:  A I
supposed to deal ith stateents in 
aharashtra Asse ly hich are not 
part of the notice here?

R SEAKER  It 19 for hi to 
deal ith  But if you ant to deal 
ith it I hae no o ection.

SHRi ADHU LI A E  Because
of his aderse co ents people are 
refusin to sere as udes.

SHRI H fc OKHALE  That  
not true  But I ill ake a rief 
state ent  far as facts are concern
ed  I ill not co ent on it.

Certain stateents ere ade and 
ttie udes  the Hih Court of Bo  
ay hae ade a reference to us ith 
reard to those stateents and the 
atter is under the consideration of 
e oern ent of India.

SHRI SH A NANDAN  ISHRA 
(Beusarai):  ay I seek one clarifi
cation ith your kin  paralitica? 
The hon inister sees to e..,,

R. S EAKER I a sorry this is 
not proper.

SHRI SH A NANDAN ISHKA: 
The hon, inister earlier tee ed to 
aree itfe the ie that the Chief 
ustice of a Hih Court should hail 
fro outside he State In hich the 
Hih Court l located. 1 ant to 
kno hether he confor s to that 
ie een no and hether  he is 
takin any steps In tfcftt direction.
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Secondly, ho also see ed to aree 
ith the ie that Hih Court ud
es, on retireent, should not  e 
proided ith lucratie os in the 
oern ent.

What is his tu in reard to oth 
these thins?

R S EAKER:  Ihe uestion as 
raised y r adhu Li aye.

SHRI SH A NANDAN ISHRA 
Appoint ent of udes also includes 
appoint ent of the Chief ustice.

E. S EAKER The point raised 
Is aout the delay in appoint ents.

SHRI SH A NANDAN ISHRA: 
ay e the delay is occurrin ecause 
people fro ou de are not aailale. 
So, is that also one of the reasons 
coin in the ay? Let hi anser 
this point.  He had told e hen I 
had raised these points in the course 
ol a deate on the inistry of La — 
he had told e personally after the 
leate that h areed ith the ie — 
that the Chief ustice of a  Hih 
Court should nail fro outside  the 
State and that it uides should not 
e proided ith iuct alie os after 
retire ent.

E  S EAK HI  ou ar0  not 
listenin to e.

SHRI SH A NANDAN ISHRA: 
No, Sir

R. S EAKER  Under Rule 377 
he has raked a point hereas you 
are askin aout a uestion of policy.

SHRI SH A NANDAN ISHRA 
No policy uestion  It is riht that 
the uestion raised is aout the delay 
In the appoint ent o udes. But I 
ant to kno fcethtr delay  has 
token place also ecause of the fact 
(hat lie is in search of persons outside 
the Stale and these persons ore not 
aitale to an the Hih Courts

SHRI H. E. OKHALE:  It  la
net occurred ecause of that fact

24  utter under   CHAITRA 20,
Rule 977

R. S EAKER:  No I ill take
p Ite 11—urther discussion  and 
otin on the De ands for rants of 
the inistry of Ariculture and Irri
ation.

1807 (SAKA)   Hatter under 24a
Rule 377

SHRI S . BANEREE (Kanpur) 
What as happened to  notice under 
Rule 377.  It is a ore i portant 
atter than the appoint ent of ud
e.........

R S EAKER Under 377? Wnat 
a pity It as neer so efore.  I 
alloed e ers to ask for a inute. 
This is also ecoin a Callin Atten
tion. This is ery ron.

SHRI S . BANEREE (Kanpur): 
I anted to raise the uestion  of 
orkers in Kanpur facin staration 
due to poercut. So any factories 
ill o closed.  The responsility of 
the Central  oern ent is there. 
They proised poer. One lakh peo
ple are oin to die of huner if fac
tories are closed, I rote to you —

R. S EAKER: 1 could perit
one only.

SHRI S. . BANEREE ou hoe 
selected correctly.

R. S EAKER:  I foae selected
yours also. But it ill co e in course 
of ti e not no. I a not alloua 
this  I alloed one and this  as 
pendin and this cae to e earlier

SHRI S.   BANEREE:  What
earlier? esterday I ae that, Sir 
esterday I ae that rotice.

R S EAKER  Thi cae to e 
still earlier.

Order please  I a not alloin 
you to o on  I a not callin you

SHRI S  BANEREE:  On a

point of order ...


